CENTRAL #DNMINISTRATIVE TRIBUNAL
ALLAHAB4D BENCH s ALLAHABAD

CIVIL MISC, COI'TEMPT PETITION NO.,61 OF 2003
IN

ORIGINAL APPLIGATION 10107 OF 2003
ATLAHABAD THIS THE 8TH DAY OF AUGUST, 2003

HON'BLE &ﬂJ GrlN. K.K. SHIVﬁSTﬂVﬂ IENBER=-A
HON'BLE_MRS. MEEBA CUHIBHER,MEVBAR=J

No,66271338 J.K, Singh, Son of lete.Shri Phuleshwar Singh,
Driver Grode-I ?49*; IPT PL ASC DIVIL GTy New Centt,

“All ehebed,

-.----.;--.Ap]}li(}?nt
(By Advocete Shri S.X. €ingh)

Vercsuse

Lt. Genererl Jegdieh Chendre,
Director Generel of Supply end Trensport,
Querter KMeester Generel end Brench Arny

Heed Querter,
New Delhi, esssssssssssseRespondents

(By Advocste Shri R.C. Joghi)

BN E_R _
HOU'BLE HBS.MEER4 CHUEIRDER,MELBER=J. _

Thies Contempt Petlition was flled by the epplicent
on the ground thet respondente heve not complied with the
dAirection given by thie Tribunel in its order deted 20.02.2003
in 0.4. N0,107/03. By the seid order libertv wes given to the
epplicent to file representetion hefore Director Generel of
Sunply end Trensport, Army Hesdquerter, New Delhl 2nd in cese
the grid representetion wee filed 1t wes directed to be

eoneidered end decided within 2 month (Page 16).

o The leerned counsel for the resnondets appeared end




heae pleced hefore ns the order pessed by Joint Director L
for Director Generel of Supply end Trensport deted 10;07.2003
wherehy applicent'es representetion deted 04.03.2003 has been
exemined end decided by peesing & speekine order. The order
ie teken on record. The leprned counsel for the applicent b\

edmitted the position thet speeking order hes bheen served onj.nm
3. Therefore, we ere setisfied thet no contempt is made

out egeinet the respondents, MAccordingly, thie Contempt Petition

ie dismisced., Notices iessued to the respondents are discherged.
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